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Section 24 of the Act of 2013 reads as under:_

,,24.LandacquisitionprocessunderAclNo'1of1984shalIbedeemedtohavelapsedinceftaincases-

(1) NotwithstandinB anythint conralned in this Act' in any case of land acquisition proceeding initiated

'-' unJ"ltn" L"na n.quisition Act' 1894 (1 of 1894)'

(a) Where no award undert"ttii" ir "i 
tft" *ta Land Acquisition Act has been made' then' all

:"1 p,""ii"","i,r'"a"."'.l..ll';lt::l;Xl;::l"JS":T$5:1",i.'X1i?,i$Hi'."",,*
(b) y"i:l",i:;y"T:':il:liil;;i;;6;';'"n Act' as irthe said Act has nol been reperred'

(2). Notlvithstanding anything contained in sub section (1)' in case of land acquisition proceedings

initiated under the L"na n q riritiorii.tl re;, .n"." u rr u*. ru una-" r,the said section ll has been

made five years or mor" prtor,o il" .or."n;ement ofthis Act but the physical possession of the

land has not been taken ortt e comilnsation tras not been paid the said proceedings shall be deemeo

to have lapsed ano tre appropriale"eovei"t"ii' ii n * tr'**t' shall initiate the proceedings of

such land acquisition atr"sf in actorJante *ith the provisions of this-Act Provided that where an

award has been t"a" uno 
"otp"'niiion- 

ln i"f"ti ot 
" i1i:ll1:j]:':l^ 

*'dtgs has not been

deposited in the account ot tne oenificiaries' then' all beneficiaries specified in the notification for

acquisition under secti"" ' 
ot ti"'t"'i it"i ltq'Litlo" 'qct, shall be entitled to compensation in

accodance with the provisions ofthis Act "
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